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PERSONAL EXPLANATION BY
MINISTER

MR. SPEAKER: Shri L. N. Mighra
wants to make a personal explanation.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Mr. Bpeaker,
Sir, in the afternoon today the hon.
Member, Shri Jyotirmoy Bosu, made
certain allegations against me. I would
like to sgy that the allegations are
baseless and false. Bhri Vajpayee had
also referred to those oft-repeated
charges.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour); Sir, on a point of
order. This is a motion against the
‘Council of Ministers. Therefore, what-
ever he has to say should be replied to
by the Prime Minister.

MR. SPEAKFR: He was referred to
by name. Therefore, he has got the
right to give an explanation.

SHRI L. N. MISHRA: Coming to
the memorandum, I have received a
copy of it. I will be submitting my
comments on each of the points made
in the memorandum, when he will
come to know about it.

Shri Jyotirmoy Bosu then referred to
the Bihar Estimates Committee Re-
port. I have made a statement in the
House about it. If the hon
cares to go through the whole Repoxt,
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my name has been mentioned only
in one place. No allegation has been
made against me in any of the
reports.

" SHRI JYOTIRMOY BOSU: What

about Karnataka Exports and R. K
Sahney?

SHRI L. N. MISHRA: His third
point was about the Datta Commis-
glon. This Commission was appointed
somewhere in 1970, I do not remember
the exact time. I would request Shri
Bosu, if he is fair, to look into the
Government notification gnd the
circumstances of the whole situation.
That Commission was set by Shri
Karpuri Thakur Government three
days before it went out of office, When
a no-confidence motion was tabled by
my party against that Government.
this Commission was set up three
days before that Government fell.

Then it was alleged that in the
Darbhanga elections lakhs of rupees
have been spent. Here I would like
to mention one point. An clection
petition against me is pending in the
Bupreme Court. So, perhaps he
‘should not talk about this case in
that situation. Anyway, I would
like to mention that in the election
petition the question of election
expenses has not been mentioned by
that petitioner or even by the candi-
date who was defeated at my hands.
The points mentioned in the election
petition are entirely different and not
a word about the election expenses has
been mentioned by the petitioner,

Then I come to Shri Darbari's
appointment. This question was
raised in the other House also, He
is not in charge of wagons or scrap-
ping. He is in charge of looking
after or collecting intelligence about
labour. His only job is to collect
information about the labour situa-
tion; he has nothing to do with the
administrative aspect.
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SHRI JYOTIRMOY BOSU:  Why
did you take him?

SHRI L. N. MISHRA: There is a
fixed procedure for appointment in
the railways. In the penal suggested
to us by the Personnel Department
his name was there and he was selec-
ted. But I must say that he has
nothing to do with scrap and wagons.
His job is to collect information about
the labour situation in the rallways.

Then the hon. Member referred to
the toppling of the Kedar Pandey Go-
vernment and said that Rs. 10 lakhs
or 15 lakhe has been spent. Of late
the opposition members are taking a
lot of interest in the internal affairs
of our party. I do not know why
they have been doing it. It must
say that it is totally wrong. Shri
Kedar Pandey was our Jeader and
within the party through the demo-
cratic procedure we could change our
leader.

Through democratic means, the
Bihar Congress party changed its
leader and they had a new leader,
Mr, Gafoor. There is no question of
anything there. It is an internal
affair of our party. He should not
have said anything like that. That
is very unfair.

He also said that I gave Rs. 25000
to each District Congress Committee
in Bihar. It will be a good day for
the District Congress Committee—
perhaps, there are 21 to 23 District
Committees—if they get Rs. 25,000
each, If they go and see the records,
they wil] find that they do not spend
more than Rs, 200 to Rs. 300 a month.

Then, there was a question of giv-
ing favours to M/s, Karnatak Exports
Limited in issuing import licence of
stainless steel. There is no truth in
the allegation that when I was in-
charge of Foreign Trade, I showed
favours to M/s Karnatak Exports
Limited in issuing import licence for
stainless steel. A5 per records avail-
able, the position is that a licence for
a value of Rs, 57.4 lakhs was issued
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to this firm for the import of stainless
steel in the year 1968, Thesc imports
had been allowed under the Barter
against the export of Ferro-Silicon.
This barter proposal was supported
by the Chief Minister of Mysore and
was approved by the then Minister
of Foreign Trade with the concur-
rence of the Ministry of Finance on
25th April, 1969, with the proviso
that the firm would be allowed to
import such raw materials for which
entitled.

ber, 1969 and I came to the Foreign
Trade Ministry in June, 1870. There-
fore, I have hardly anything to do
with it

The unkindest cut of all and, per-
haps, the most improper thing was
when he said that I was trying to
influence the press of this country.
If we are proud of anything, we are
proud of our democracy and free
press in the country. To say a word
about the press, that the press can
be influenced, that they can be
bought over, iz very wvery unfair [
must protest strongly against it. The
press is rendering really a good
service to the country. I have every
respect for the press.

Before I conclude, I would say, for
some time past, a well-organised,
systematic campaign of character
assassination against me is going on.
The Opposition, specially two or
three parties, in the country has been
playing a dominant role in that,
whether it is in Patna or Delhi or in
Calcutta. Everywhere, some kind of a
campalgn is going on. I must say that
Whatever programmes are “eing
carried out by me will be carried out
with_tmt any fear or anything. (Inter
ruptions)
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Motion of No.—Confidence in the
Council of Ministers—contd.
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